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HON'BLE SHRT f.N. BHAT, MEMBER (J)
HON'BLE SHRI S-P.BISWAS, MEMBER (A)

In the matter of:

Or, A. Venkatasubbaiah
Medical Officer

S c h o o 1 H e a 11 h S c h e ni e

Dte. of Health Services ;
Govt, of NCT Delhi " ,
Karkardooma

*  De 1 Li i - 1 1 0 0 9 2 , ■ ^ D ^
(App 1 '1 caI'lt. in person )

Vs._

1 . Secretary (Health)
Govt, of'hlCT Delhi
5 Sharnnath Marg
Delhi - 1 10054,

2 . O f f 1 c e r o n S r.) a c:. i a 1 01 . J t. y (H a a 11 h ;
Govt, of NCT Delhi

5 Sharnnath Marg

De 1 Li i - 1 1 0 0 54, '

3. ■ Direcotr ■

All India Institute of Medical Sciences
New Delhi - 1 10029

4. Asst., Controller of Examinations
All India Institute of Medical Sciences
New Delhi - 1 1 002 9.- Respondent.s

(By Advocate: Sh, Mukul Gupta for Resp. No. 3 & 4)

OR D E R (ORAL)

Hon'ble Shri T.N.Bhat, Member (J)

The learned counsel for the r espondent.s a gain

presses his preliminary objection regarding iuc isd:; otiori

and rei terates the contention that, the .A1 .i. India Inst.i t.i.ito

'  X. ? / 1
•  - of Medical Sciences being a statutory body in respect of

which no notification has been issued by the Government

under Section 14 of t. Lie .Admi nist. rat. i ve fr ibunals .A', o.,,

1985, we cannot hear the matter. We had expressed our
I

doubts 'on this question on the very first day when thf

matter came up b>sfore us (5. 6 .'98), However , t'ne apci ic..{•' I I

I
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had at that time made a submission that seeking admission

in the AT IMS for obtaining Post Graduate Diploma would

come within the ambit of the term "Conditions of Service"

a n d w e h a d d i r s e t e d i s s u a ri c e o f n o 11 c e -

2. We further notice that in pursuance to the

interim directions to the respondents to provisionally

admi t the.applicant to the entrance test, he was a 11owerf

to appear in the test. We are now informed that he coiilri

not make the grade in the test. Thus, even if he succeeds
■h

in this OA, the applicant would not be erititled any relief
A.

,prayed for. When this position was pointed out to the

app 1 i can t. ,, he pr a y ed tha t the r esponden ts ma y be di r ec I.eri

to forward his application for the next years coi.irse., We

are afraid, this contention cannot be accepted.

S. Xn view of the above we find ourselves 5 n

agreement with the learned counsel for the respondent.s

No. 3 Si 4 that apart from being hi to by the point of lack of

jurisdiction, this OA has also become infructuous. We

a c o o r d i. n a 1 v d i. s rn i. s s t h 1 s 0 A. M o c o s t s .

r

(  S., p. SISWA-;
Mem'ber (A)

(  T.N. 8MAT )
Member fj)
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